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3CA/ORDER

Manoj Kumar Agqgarwal (Accountant Member)

1. This appeal has been placed before the bench by registry pursuant
to the directions of Hon’ble Bombay High Court in assessee’s appeal ITA
No.1833 of 2018 dated 03/08/2018. The brief background is that the
cross-appeal for Assessment Year 2007-08 were dismissed by the
Tribunal vide order dated 13/02/2015. The assessee’s miscellaneous
application against the order was dismissed by the Tribunal vide order
dated 04/05/2018. The assessee preferred petition under Article 226 of



Constitution of India challenging the order passed on 04/05/2018 which
was disposed-off by Hon’ble Bombay High Court vide ITA No.1833 of
2018 on 03/08/2018. The Hon’ble Court, vide para-7 of the order, set-
aside the orders passed by Tribunal in assessee’s appeal on 13/02/2015
and order on miscellaneous application passed on 04/05/2018 and
granted the relief as sought by the assessee. Accordingly, the
assessee’s appeal has come up for fresh adjudication before us.

2. During hearing, the registry placed on record assessee’s letter
dated 15/02/2021 wherein it has been submitted that the assessee has
already opted for settlement of dispute under Direct Tax Vivad Se
Vishwas Scheme (VVS Scheme), 2020 and received Form No.3 from
appropriate authority. Therefore, the assessee seeks withdrawal of the
appeal. The Ld. DR concurred that the appeal may be dismissed.

3. Inview of foregoing, the appeal stand dismissed as withdrawn with
a liberty to assessee to seek restoration of the appeal in case the
aforesaid declaration filed under the scheme is not accepted, for
whatever reasons.

4.  The appeal stand dismissed as withdrawn.

Order pronounced on 26" March, 2021.
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